
MR. CHAIRMAN: The question is:

“That the Bill, as amended, be pass-
ed.”

The motion was adopted.
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KOSANGAs COMPANY (ACQUISI-
TION OF UNDERTAKING) BILL 

AND
(PAREL INVESTMENTS AND TRA-
DING  PRIVATE  LIMITED  AND 
DOMESTIC GAS PRIVATE LIMITED 
(TAKING OVER OF MANAGEMENT) 

BILL

THE MINISTER OF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI II. N. BAHUGUNA): I beg to 
move:*

“That the Bill to provide for the 
acquisition, in the public interest, 
of the undertaking of the Xosan- 
gas Company  and  thereby  to 
secure that the  ownership  and 
control of the means and resour-
ces for bottling, transporting, mar-
keting and distribution of  lique-
fied petroleum gas are so distribu-
ted as best to subserve the com-
mon good and for matters con-
nected therewith  or  incidental 
thereto, be taken into considera-
tion.’’

“That the Bill to provide for the 
taking over in the public interest 
of the management of the under-
takings of the Parel Investiments 
and Trading Private Limited and 
the Domestic Gas Private Limited 
pending acquisition of those under- 
takings, with a view to maintain-
ing a service essential to the life 
of the community,  namely,  the 
bottling, transporting, marketing 
and distribution of liquefied petro-
leum gas, and for matters connec-
ted therewith or incidental there-
to, be taken into consideration.”

‘Moved with the recommendation of
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Madam, the main purpose of the first 
Bill is the acquisition in the  public 
interest, of the  undertaking of  the 
Kosangas Company,  now vested  in 
Gocul Gas Private Limited, as sole 
proprietor.  This company, which is 
privately managed, is bottling, trans-
porting,  marketing  an distributing 
liquified petroleum gas (cooking gas) 
supplied by the Hindustan Petroleum 
Corporation Limited from its refinery 
at Bombay.

The object of the second Bill is the 
taking over in the public interest of 
the management of two other private-
ly-owned companies, namely, Parel In-
vestments and Trading Company Pri-
vate Limited and Domestic Gas Private 
Limited, which are bottling, transport-
ing, marketing and distributing lique-
fied petroleum gas  supplied  by the 
Hindustan Petroleum Corporation from 
its Vizag refinery.

It is the declared policy of the Gov-
ernment  to do  away with  inter-
mediaries  in  the  field  of  LPG 
distribution and to vest LPG market-
ing in the hands of the oil companies, 
which are in the public sector, to reach 
the consumers more effectively  and 
without any hinderance. In line with 
this policy, it has been  decided  to 
acquire the undertaking of Kosangas, 
and also to take over the management 
of Parel Investments and Trading Fri- 
vate Limited and Domestic Gas Pri-
vate Limited, pending acquisition  of 
these undertakings and to vest the 
same in Government.

I may bring to the notice of the hon. 
Members that efforts were made  to 
arrive at an amicable take over,  and 
for that purpose negotiations  were 
held with Kosangas. As no acceptable 
settlement could be arrived at, the Gov-
ernment has no, other alternative than 
to acquire the undertakmk in public 
interest. Regarding  taking over the 
management of Parel Investments and 
Trading Private Limited and Domestic 
Gas Private  Limited,  efforts were

the President.
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xnande to obtain information and parti-
culars about their respect ve assets and 
liabilities They have not furnished the 
same  In the absence of this, it has 
not been possible to assess the financial 
implications of take over In vitw of 
the ioregomg it is proposed to  take 
over for the present only the manage-
ment of the undertakings carried on 
by these two companies

These Bills have been before  the 
House for about six weeks now  and 
hon Members are conversant with the 
provisions of the Bills

Sir with your permission I would 
now commend these two Bills to this 
House for consideration and accept-
ance

MR CHAIRMAN  Motion moved

That the Bill to provide fjr the 
acquisition m the public interest 
of the undertaking of the Kosan-
gas Company  and  thereby  to 
secure that the  owner hip  and 
control of the  means  and re-
sources for bottling  transport-
ing marketing and  distribution 
of liquefied petroleum gas are so 
distributed as best  to  subserve 
the common good and for matters 
connected therewith or incidental 
thereto be taken into  considera-
tion *'

That the Bill to provide for the 
taking over m the public interest, 
of the management of the under-
takings of the Parel Investments 
•and Trading Private Limited and 
the Domestic Gas Private Limited 
pending acquisition of those under-
takings, with a view to maintaining 
a service essential to the life  of 
the  community,  namely,  the 
bottling, transporting, marketing 
and  distribution  of  liquefied 
petroleum gas and for  matters 
connected therewith qi inciden-
tal thereto, be taken into con-

sideration ”

There are seme amendments  I find 
that Shn Vinayak Prasad Yadav and 
Shri Ram Kishan are not present here

SHRI  VAYALAR  RAVI  (Chira 
yinkil)  Madam  Chairman  I  was 
expecting to be enlightened by the 
hon Minister about the purpose  of 
this Bill but this speech re\ eals that 
he want, to  conceal  certain  facts 
from this House

SHRI H N BAHUGUNA It is very 
unfair to make such a charge

SHRI VAYALAR RAVI O lly m one 
sentence he has made a passing remark 
that he could not obtain am jnforma 
lion regarding the assets and lub lilies 
of a company and secondly he does not 
know what is the financial implication 
of this Bill as yet  So vou are asking 
the hon Members oi  this  House to 
pass a Bill without  knowing the leal 
financial impi cations of the take-over 
of these companies

I very much  wish to s ipport this 
Bill not because  ot  its merits but 
because of the person who has moved 
it

Madam Chairman  two Bills have 
been moved together  I will take the 
first one, about the Kosangas Company 
Here m the Statement of Objects and 
Reasons it is stated—it I am wrong 
Madam Chairman I am subject to cor-
rect on and the Minister  can correct 
me—as follows

The agreement expired on the 4th 
September 1977  The partnership of 
Kosangas Companv  was dissolved 
with effect frcm the Close of busi-
ness on the 5th September 1977”

It means, there  was an agreement 
with the ESSO Standard which was 
taken over by the Hindustan Petroleum 
because there is a consistent policy of 
taking over all foreign oil companies 
Here is a Company and the agreement 
with that foreign company has already 
expired  It means that after 1977 the 
Government have no  obligation tor 
wards that Company  The  Govern-
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ment is not, in any way, under obliga-
tion to that Company  after 4th Sep-
tember 1977 because the agreement al-
ready expired. Then, you can leave 
this Company to its own fate. Natural-
ly, I want to ask a logical question: 
What is the purpose of  taking over 
this Company with the liability which 
is unknown to you?

SHRI H. N.  BAHUGUNA. Madam, 
may I reply’

MR. CHAIRMAN:  When you reply
at the end you can answer. You will 
have your chance to reply. The Minis-
ter always has the last word. Don’t 
worry. You carry on, Mr. Ravi

STIRI VAYALAR  RAVI:  Madam
Chairman, if you go through the Bill, 
you will find -and it is clearly .stated 
in clause 4, Chapter II— that Govern-
ment is taking over only two luj'uhties. 
The rest of the liabilities are not being 
taken over  Naturally,  what is the 
liability, whether any  court order is 
pending or any attachment js pending 
and how much effect it has got—all 
these should be known. I  hop̂ the 
Minister has gone through all the ex-
ercise. Of course, you have tc find a 
lot of time to explain this. But I am 
afraid tomorrow you may come into the 
hands of PAC for criticism. I am glad 
to say that as far as the employees are 
•concerned, you are taking care. 1 am 
really happy about it.

Then you come to clause 5(2) re-
garding the special provisions as to 
certain rights held before the appoint- 
«d day. That means you are reserv-
ing your right to reject, or the Gov-
ernment has the right to reject certain 
claims when they come.

Clause 10 is regarding provident fund 
■and other funds. It is very important.
I want to know whether fhis Company 
is the defaulter in provident fund and 
gratuity—-you are of course providing 
gratuity—and other benefits which are 
due to employees. If the Company is 
■a defaulter, you have  not mentioned
about that liability in  clause 4. You

have only mentioned about the provi-
dent fund which is due to the emplo-
yees. I do not know whether you can 
enlighten me on this point. Is the 
taking over of this Company m public 
interest?  This is the basic question. 
Taking over this Company  which is 
doing private business of bottling, dis-
tribution and everything can be done 
provided you supply to them the liqu-
ified ptrolieum You are supplying this 
liquified petroleum  gas to them lor 
bottung and transporting. The agree-
ment expired on  September 4. t£J77. 
Now, the Government is not under atiy 
obligation to them. So, this Company 
ic lei t alone. The  option before the 
Government  is  t0  allow  the 
Company to have its natural death 
because the liabilities  are so many, 
ynd this is ruining the Comoany. Why 
the Government has hastened to pro- 
lect this Company’ Is it ior the em- 
p oyees?  If it is for them it is well 
and good, we welcome it. If it is not 
fo- them, for what else? On this the 
Minister can enlighten me. The same 
is the case with other Companie also 
about which I do not  want to repeat 
ihe same points which I have already 
mentioned  In this  connection, two 
tems ore very important. One is the 
cocking gas, the other is peroleum pro-
duct. I find Mr. Vajyaee, the Minis-
ter for External Aflairs  has become 
the M.nistcr for shuttling. He is shut, 
lling from New Delhi to  the United 
States. He was very fond of Iran once 
uf/m a time.  You are fully aware 
that he can get their advice then and 
there  But  fortunately  he  is  not 
there now.

Now I find the Minister of Petro-
leum is shuttling  between India
and  Libya,  Tehran,  Abu  Dhabi 
etc. Tt js good in the interests of 
the country to make these tedious 
journeys, but  I may remind him
that this country had ft fiiavy shor-
tage of kerosene once upon a time 
when he was in the Congress Party, 
when I was a small child of 8 years, 
studying in school. Then we used to 
get ration glip< for kerosene in the 
class, and we  had to stand in  the
queue to get  it. At  that time Mr.
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Bahuguna might have defended the 
Government by saying that  power 
had been transfered only recently, 
that they had to get  the  product 
from outside etc.  But my conten-
tion is that today you are  putting 
us back to 1949 in the  matter  of 
petrol. What is the reason?

You are producing about 40  per 
cent of the  crude in  Assam  and 
Bombay High.  There is  also  the 
Soviet offer of a barter deal of oiude 
for rice. Libya is offering oil.  Only 
theic is  turmoil  in  Tehran,  but 
that puts this new Government out 
of gear.  Not only men and women, 
but even lorries and cars  stand in 
queue1 for petrol and diesel because 
of a small crisis in Tehran.

SHRI H. N. BAHUGUNA:  Kosan-
gas does not deal with kerosene or 
diesel.

SHRI  VAYALAR  RAVI.  Why 
this crisis in the  availability  and 
distribution of petroleum and  gas?
Is n because  there  is  no  prouei 
planning? You can explain it.  The 
Min>..ter can always say  that it  is 
because the Iranian  Government 
have backed out.

MR.  CHAIRMAN- He rrplied to 
it while replying to the Demands, of 
his Ministry.

SHRI VAYALAR RAVI:  Cooking
gas concerns  you,  Madam,  very 
much  and  every  woman in  the 
country.

MR  CHAIRMAN:  The Chair w
the Chair.

SHRI  VAYALAR  RAVI;  The 
Minister said that if any complaints 
were received regarding pilferage in 
cooking gas, he would  take  severe 
action. I do not know what action he 
has taken, because it is still going on. 
You have to take action, because 
cooking gas is an item which can be 
taken awJiy easily.  Many unscru-
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pulous people are there.  You have 
to check them.  Production may  be 
there, I appreciate it, but it should 
be available in the major cities, as 
it is an important  of consumption 
there. A demand has been made on 
the floor of the House for more avail-
ability of gas,

MR. CHAIRMAN:  And lowering 
of prices!

SHRI VAYALAR RAVI: The price 
of fids has also gone up. In fact, the 
price ot everything has gone up So, 
wh\ talk of gas alone? The Janata 
Government can take pride in having 
reverse everything that the Congress 
Go\oinmcnt did including bringing 
down of prices,  there is no doubt 
about it. They have calculated the 
who\»-,dlo pi ico index, adopting the 
same tactics as the Congress Govern-
ment, cornementlv  forgetting  the 
iet.ul price by which the consumer 
is hit.  The traders  arc receiving 
poln.cal  patronage trom a section 
of the ruling party, and the suflerer 
is 1 ’it* consumer todav.

So, I request him to enlighten us 
about the availability of gas, whether 
he can reduce the price of gas to a 
reasonable  level and also when he 
will be able to  lift  rationing  of 
kerosene.

In spite of  all  these  criticisms, 
still, I stand by mv offer to support 
the Bill.
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SHRI PABITRA MOHAN  PRA- 
DHAN  (Deogarh):  Madam, Chair-
man, I am glad that the  Minister 
is very eager  to  nationalise  the 
Ko-xMgas Company and to take over 
the management of  another  com-
pany.  These two  companies  are 
producing  liquified  petroleum  gas. 
Gas is necessary for many purposes. 
One purpose is that it is used  for 
cooking purposes. Our country got 
independence 31 years ago.  After 
independence, there has been much
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progress, an all-round  progress  in 
the society.  At  present  gas is  in 
a'uch a bad need  that  one  cannot 
describe it  in  words.  Each  and 
ever person, family in Delhi is  ap-
proaching  this  or  that  authority, 
this or that Member of Parliament 
to  recommend  his  case  to  the 
hon.  Minister  for gas  connection. 
For the last so many years  the ap-
plications have been filed and they 
are put in queue, but nothing has 
yet been done. I would make a 
request and a demand that the hon. 
Minister  should  take  immediate 
steps so that the gas ovens and  the 
gas containers are produced  in  a 
large number and the dire need and 
necessity is met and fulfilled.  The 
hon. Munster might have been  dis-
pleased with -ome of the Members of 
ParJu.ment; but we are put to diffi-
culties because when we pa->s through 
the corridors, so many employees of 
thij, House also approach us with an 
application to obtain our signature 
recommending their case to the ap-
propriate authority. I am glad  that 
he has shown eagerness in bringing 
forward these two bills, in one case 
to take over the  management  of 
the sick unit  and in  another,  to 
nationalise the unit. It is very good 
and  therefore, I  whole-heartedly 
support it.

Coming to the  problem  of  na-
tionalisation, at present, under  the 
circumstances, I am not in  favour 
of c*ither socialisation or nationali-
sation. By now so many industries 
and businesses have been  nationa-
lised. As I said the  other day  in 
this House, which I reiterate now, 
out of the nationalised  and  socia-
lised industries and  businesses,  90 
per cent are running at a loss.

IS I ps.

AN' HON. MEMBER:  No, no.

SHRI PABITRA MOHAN  PRA- 
DHAN:  Whatever the Government
may jay they may give the account

in this way or in that way the fact 
is that 90 per cent of the nationalis-
ed  and  socialised  industries  and 
business are running at a loss. So, 
let there be a halt to this. Let the 
Government compel the managements 
to show profit. The other day hon 
Prime Minister has  opined  some-
where that, if the nationalised con-
cerns and industries  fail to  show 
profit, then the heads of these con-
cerns should  resign.  The  country 
very gladly accepts such a demand, 
such an  opinion, of  the  Prime 
Minister. Simply saying ‘nationalise’ 
or ‘socialise’ without getting the de-
sired results will not help solve any 
economic  problem  of the society. 
Let these two concerns be nationa-
lised because  they have been sick, 
thov have not functioned properly. 
But after taking over the manage-
ment and nationalising the  indust-
ries. strenuous  efforts  should  be 
mad** so that these  industries  will 
go on  producing  more and  more 
and there may not be any loss.

Once again appealing, requesting 
and demanding the  Minister  that 
more gas ovens and gas  cylinders 
should be produced  and the  de-
mands of the people may be comp-
lied with, I resume my seat.

SHRI VIJAY KUMAR N. PATIL 
(Dhulia): Madam Chairman, I rise to 
support the Bill. But  some  doubts 
remain in my mind which  I  would 
reque’t the hon. Minister to clarify 
in hi*1 reply.

The first is about the  amount  of 
Rs. 10,000 which the Centra] Govern-
ment shall pay “for the transfer to, 
and vesting in, under section 3, of the 
undertaking”; I want to know how 
this amount of Rs. 10,000 has  been 
arrived at. ‘Nominal’ amount means 
any amount starting from rupee one. 
This is one thing.

Secondly, I do not agree with  my 
hon. friend who spoke earlier when he 
says that the industries tak  over by
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"the Government or the undertakings 
started by the Government invariably 
run at a loss. I would point out the 
prominent example of the sick mills 
taken over by the National  Textile 
Corporation. These mills were  pre-
viously run by private  owners  and 
when they became sick, the National 
Textile Corporation had to  come m 
and help the employees and a’.so in 
the production of textiles. Similarly 
the distribution of gas. bottling, etc., 
are essential things in day-to-day life. 
Therefore, taking over of the Kosan-
gas Company and also the other com-
panies is very much m public interest. 
But another pomt is this  Although 
this company is a big company,  the 
liability that we are taking over runs 
into crores of rupees. It consists of 
vehicles etc. It is a liabi1ity. I  do 
not know whethei the  Government 
have -ascertained the number of vehi-
cles which have become outdated for 
distribution because in the  modern 
age after every five years the machi-
nery becomes outdated. And that lias 
to be verified.

Through this opportunity I will re-
quest the Minister that whenever any 
undertaking is taken over bv the Go-
vernment, the  future  employment 
given in that undertaking should be 
given to local people because it has 
been noticed through newspapers and 
also there are a lot  of  complaints 
from people and especially to Gujarat 
we see the Oil and Natural Gas Com-
mission have given  employment  to 
people from Dehra Dun  and  other 
places and the local people employed 
there are only employed as Chaprasis 
or watchmen.  Whenever any public 
undertaking is situated in a particular 
place, the emphasis should be given 
for employment of local people other 
things being equal. That should  be 
borne in mind.

With that I close and I  hope  my 
doubts will be cleared by the Minis-
ter.

SHRI AINTHU SAHOO (Bolangir): 
Before  discussing  the  Bill  some 
doubts hav- arisen in my mind. What
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for is this public acquisition? Does it 
benefit the consumer? Does it bene-
fit the State? Or do we get more re-
venue by acquiring this private en-
terprise? In the Statement of Objects 
and Reasons nothing has been men-
tioned nor do I get this answer from 
the reply of the  Minister. We  are 
jumping into a well without  seeing 
what it is—whether by acquiring  a 
company which is running at a loss, 
will it not burden us or by acquiring 
it whether we can give more connec-
tions to the consumer or whether the 
gas shortage in the country will  be 
met. If we acquire it for public pur-
pose, we must find out what  for we 
acquiro it. There musit bo satisfaction 
in our mind. The benefit which will 
come through the measure must  be 
considered  It is not there  in  the 
Statement of Objects.
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You will be surprised to know that 
the return we get from our investment 
on public enterprises is quite meagre. 
The Bureau of PubHc Enterprises has 
come out with a report which is pub-
lished in the newspapers that 28 public 
sector enterprises are running at a 
loŝ Under the Ministry of Petroleum 
& Chemicals there are some fertiliser 
units which are running at a loss. In 
yesterday’s paper there  is a  letter 
written by the Prime Minister to the 
Finance Minister asking if these public 
sector units  are running  on losses, 
what will happen and what can be 
done? The investment  is about Rs. 
12000 crores and if we do not get any 
return what will happen? We wilt be 
paying  more  taxes. We  pay  the 
highest income tax in the world. For 
an income of about Rs. 50,000 we have 
to pay Rs. 11000 whereas the English 
people pay only Rs. 7000, the Americans 
pay only Rs. 4000 and the  Japanese 
pay only Rs. 850. We invest crores 
and crores of rupees but we get noth-
ing in return and at the same time we 
are taxed more. If the Public sector 
companies are running on losses,  we 
are taxed more. That way what bene-
fit do we get if we nationalise those 
which do not add to the income of the
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State? Do We nationalise only for a 
luxury sake? If we do not make any 
profit, then the purpose of nationalisa-
tion will be  defeated. I  remember 
Dr. Lohia when he was alive, was tell-
ing, ‘Take all  the  sick  industries, 
nationalise them and make  profit so 
that the persons who are employed in 
the industries will not be unemploy-
ed.’ I may toll him that it will not be 
difficult for us to get gas connections 
if only we are able to complete the 
Mathura Refinery in correct time  If 
this is done, then the  Delhi  people 
will get the gas through a direct pipe-
line. And every house will get the 
gas connection as has been done 
in Baroda. I am told because I had 
been there that there is some conspi-
racy and, as a result, this project will 
not be completed in time. They have 
written in the report of the Ministry 
of Petroleum and Chemica’s that  it 
was to  be  completed  m  1978-79. 
Mechanically it will be completed in 
1980. Tf you really want to solve the 
problem of gas, you mirt get this 
refinery completed and not by acquisi-
tion of gas companies only. I am glad 
that he is going to  take  over  the 
Kosangas Company. But, at the same 
time, we must see to it that our money 
is not misused by such taking over of 
that company.

I welcome again the Minister that 
he is jumping into the well without 
seeing what it contains. I wish him 
well and God will save him.

I wish that by  nationalisation  he 
win make this country self-sufficient 
in providing gas connections.

SHRI K. MAYATHEVAR (Dindi- 
gul): Madam, Chairman, as Shri Ravi 
correctly said, although I too do not 
want to support this Bill, still I am 
extending my cooperation and sup-
port to this Bill for this reason that 
this hon. Minister had the best pcr- 
io’-mance to his credit when he was 
in the Congress Party as also when he 
w>a~ the leader of the Students Or-
ganisation.

I want to say this without suppres-
sing anything. What is the objective

bshind this Bill?  What are the lia-
bilities we are gointf to bear by tak-
ing over of these two managements 
of the companies?  There is nothing 
pointed out in this Bill. The Bill does 
not speak about the assets an-1 profits, 
if any, available or left behind by 
these two managements. Our  Gov-
ernment now-a-days are coming for-
ward to safeguard and  rescue  the 
companies which are very badly sick. 
Government does not  bother  about 
knowing  the  reason  behind  their 
falling sick. What is the action taken 
by them for the recovery of heavy 
losse- incurred by these two  com-

panies?

I  am told— I am subject to correc-
tion- that this Government is going 
to pay about fls. 5 crores of money 
into the pocket of  tit« British.  By 
‘pocket’ I nienn that the money is 
that of the people and that is cojng 
t0 bp paid to the.se companies bv way 
of taking ôer of these two manâe- 
merts by the Government of India.

We are 1'or nationalisation.  But, 
some  hon.  Member was  pleading 
against it on the ground that all the 
public sector undertakings are run-
ning into losses.  What is the reason 
for their incurring losses? I say fiat 
it is due to inefficient administration 
by the officers as also due to impot- 
ency of the  Government which is 
managing the factories  and public 
sectors.  But, so far as this Minister 
is concerned, he is becoming younger 
i and younger in age.  Ten years be-
fore I had seen him in Madras when 
he was addressing  a meeting in 
Mambalam—T Nagar—when  he was 
looking older and elder. Bbt, now he 
is looking younger. In spite of his 
becoming younger in aqe in so many 
stages, he is not nationalising this on 
merits which he should have done in 
this case. This is *the conduct or cha-
racter of this Minister. I would re-
quest him to nationalise not only this 
kind of sick industry but also other 
petroleum companie, which are o'vn- 
ed by the private  business people.
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Gas companies and most of the in- 
du tries of this type are owned by the 
foreigners. After thirty years of In-
dependence, now we suould not hesi-
tate to nationalise all  the  foreign- 
owned industries m India. Why I say 
this is that all our  gold and sih er 
and other  wealth of the people of 
India had been robbed or plundered 
and taken away by tlie Britishers to 
their country from the  Indian soil. 
Even after thirty years of Indepen-
dence we aie still allowing the loi- 
eiqners to do the same wh ch cannot 
be toleiated by the people of India

Mr Chairman, as has been correct-
ly pointed out by Mr. Vavalar Ravi, 
for the last one month we me not 
getting sufficient  supply of petrol, 
gas and kerosene. Prices hav? also 
rised very high.  It is not :i healthy 
atmospheie with which we ar<* deal-
ing.

MR. CHAIRMAN: Please conclude.

SHRI K MAYATHEVAR-  I hope 
the hon’ble Minister has got a lepie- 
xentation from Tamil Nadu Govern-
ment and al o from the MPs fiom 
Tamil Nadu t0 the effect th it the 
middle class people and the woikei-, 
have to stand m long queues m the 
hot sun to get supply of kerosene Re- 
centlv T toured my constituent * lor 
ten day and found in many villages 
there is no kerosene.  I would like 
to request the hon'ble Minister to 
look into the matter and mak° ade-
quate arrancements for the supply 
of sufficient quantity of kerosene to 
Tamil Nadu to satisfy the demands 
of the Tamil Nadu people.

Lastly, a word about the rit,ht to 
be given for distribution. Now, jou 
are giving it to Ummadiar, who is a 
multimillionaire. Then you are giving 
ing to Mafatlal who is no iess than 
Tata and Birla. Then Mr. Krishnan-- 
Tennis  Krishnan—is  being  given 
distribution rights  I do not object 
to his being given the distribution
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lights but, I am told, he will be 
reaping a profit of Rs. 9 Jalchs by 
gettings this kind of agency for him-
self and his family members. Since 
we are marching towards socialism 
an individual should not be allowed 
to accummulate such a huge amount.

Befoie I conclude, I would like to 
say, Mi Chairman, that nothing has 
been said as to what is the real and 
material object of taking over these 
two managements  It has noL been 
pointed out as to how many emplo- 
j ees  or labourers are going to be 
affected if the government wcie not 
to come torward and take ovcm lT,e 
managements. This should he spelt 
out bj the hon’ble Mimsler m hr-« 
reply.

Then, Sir, subject to correction I 
am told the reason as to Aliy he 
r\>uld not import more petiol and 
kerosene fiom USSR is that two ship-
loads were despatched fiom USSR to 
India but as soire mmistei was go-
ing to China and silting with (hrnot 
leaders the same were rctracted  It 
is all because of wiong policy bnn̂ 
followed both internally and extei- 
nally  I once again appeal to the Hon- 
ble Minister to meet the urgent de-
mand of the Tamil Nadu peop'e who 
aie badly m need of kerosene. With 
these words I conclude.
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SHRI  P.  RAJAGOPAL  NAIDU: 
<Chittoor): Madam, the Government 
is coming forward with a new phra-
seology regarding paying compensa-
tion.  Really the compensation which 
is being paid is Rs. 477.70 lakhs. I 
-want to know from the hon. Minis-
ter whether it is not true. It is said
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here that you are giving Rs. 10,000 
as compensation and then you shew 
Rs. 477 00 lakhs as liabilities.  In 
Clause 4 you say about the liability 
of the undertaking arising in respect 
of certain things-; you say deposits 
collected from consumers.
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Government  has  n°t  given  the 
amount which has been colleted in 
the form of deposits. Unless all the 
details are given, it is not possible 
for us to believe that the liabilities 
are K> much that the Government 
has to bear. The other thing is with 
regard to eas cylinders, pressure re-
gulators, agents ctc. Now, what is 
the money pa.d by the agents? Whe-
ther the Governmeni  has received 
those deposits and what is the otbnr 
thing that the agents paid? 1 wan*
1 now these things ordinarily, they 
pav deposit amount and whal is the 
otW thing that thev pay.  In sub- 
c’ause (a) of Clause 2, it has been 

ht-ited as follows:

“(2)(i) provision f°r 
officers and employees employed 
in or in connection with the under-

takings,”

t think in regard to gratuity-when 
U took over or acquired the cum- 
!a*it is the responsibility of the 
company to pay it upto that date. I 
.Q,̂ +Via< we have to p-av a" t»e 

gratuities. 1 do not know fr0J 
date the gratuity  occrue,

that Sso mûebe«p!«ned.  Doubts 

M these'poink ̂  ex̂lned in de-

Habmtiet which 

the Government has to bear.

Now, in regard to the distribution 
the Government is taking over 
distribution work.  As my friend has 
already said, a policy must be evol-
ved with regard to distribution ol«>- 
It must benefit as many  people  as 
possible. It is known to all ct us that 
we have educated  unemployed  and
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the Government has to provide em-
ployment to millions of people There-
fore m the levised policy of distribu-
tion Go\ernment should keep in mind 
that the distribution work is given to 
the poor people and also to educated 
unemployed  Moreover in regard to 
distribution between cities and ruial 
areas, I haVt to <hv one thing  Now 
in the rural areas gas is not supplied
II was being supplied previously But 
now it has been stopped  I would re-
quest the hen Minister to restore the 
distribution of gas to the rural areas 
atso

I want to suggest another thing  If 
it is not possible foi the Government 
to suppls cooking gas is it not possible 
ior the Govtrnment to establish uio- 
ga plants in rural areas so that  feas 
could be supplied to them  T think it 
is quite possible to do  so When  1
tomcd the Noithtin part oJ India
1 saw that theie  was  an enormous
quantity of cow dung and thal can bo 
used foi I c ?as plants Therefore  I 
would like to  know f~om the hon
Minister whether there is any scheme 
ot establishing bio-gas Diants in rural 
areas because  we are m  deficit  ot 
petiole um products  It is quite pos- 
si le and it is quite tasv for the Gov-
ernment to establish b o gas piants in 
the niral areas so that the rural peo-
ple could get gas

SUM SAUGA1A  ROY  (Barrack- 
porc) Mad an I cgree with the initial 
reaction of Mr Ravi  vvhen it is said 
that the Bill is loi taking over ot a 
particular compan\  by the  Govern-
ment and when it is moved b> a person 
like Mr Bahuguna everyone wants to 
support t  But ma> I state specifical-
ly that on going through the Bill  1 
have a very serious reservation about 
the piovisions of the Bill and I think 
that there are  many matters m  the 
Bill which needs to be completely clari-
fied And pending clarification of those 
points we oppose it m totality

Now with legard to Chapter III— 
Payment of Amount—it is stated as—

“8 B\v the transfer to and vest-
ing mt the  Central  Government,

under section 3, of the undertaking, 
the Central Government shall  pay 
to Gocul Gas Private Limited  an 
amount of rupees ten thousand”

Now this amount of Rs 10 000/- looks 
very innocuous and a small amount is 
being paid to Gocul Gas Pr vate Limit-
ed  But before Clause 8 Clause 7(2) 
says as tollows

‘7 (2) When the right, title and 
interest and the  nalilities m rela-
tion to the  undertaking vest m  a 
Government  company  under  sub-
section (1) all the rights and 1 abi- 
1 ties of the Central Government in 
relation to the undertaking shall on 
and from the date of such vesting 
be deemed to have become the rights 
and liabilit es respectively ot  tho 
Government company

Whit is the lubility of this companv? 

The liabilit es  of tht  company  are 
stated in Financial  Memorandum  in 
para 1 and it states

Under clause 4(2') of the Bill the 
liabilities of the undertakings m res-
pect of deoosits collected from con-
sumers tci use of gas cylinders and 
pressure regulators and from agentŝ 
provision X̂r gratuit/ to officers and 
employees and the ci rrent liabilities 
relating to  sundrv  creditors  and 
accrued expenses  of the undertak-
ings (estimated at Rs 477 60 lakhs) 
become the liabilities oj. the C entral 
Government  in  the  first  ins-
tance

For taking over a small gas company 
the actual liab lity that is accruing to 
the Government is of the  order  of 
477 60 lakhs which is a huge liability 
When the Caltex with its refinery and 
installations was taken  over by  the 
Government the  total  compensation 
paid was Rs 13 crores and that too 
W2s paid in five  instalments  Why 
should a small company 1 ke this get 
such a large compensation’  That  is 
the question  Certain things will  be 
required to satisfy ourselves about the 
whole thing First is the balance sheets 
of Kosangas Company for the preced-



ins three years before dissolution and 
the balance;  second is the  balance 
sheets of the Gocul Gas Private Ltd. 
Then, there is  one question which 
looms large. The Esso Company was 
taken over in 1977.  The partnership 
between this and the  Esso company 
was dissolved from 5th  September,
1977, why did it  take two years to 
bnng this Bill? Why this delay?
And after it became known that the 
Government was going to take over 
Kosangas  Company,  why  was  it 
allowed to sell its total assets to a 
company like Gocul Ga? Private Ltd. 
to whom we have to pay? That is 
why we need a copy of the deed of 
dissolution of Kosangas Company and 
a copy of the  agreement  between 
Gocul  Gas Private Ltd  and  the 
Kosangas  Company. Are  the  li-
abilities of Gocul Gas  Private  Ltd. 
same as those of Kosangas Company? 
The question is that the Government 
intends to take over a company  and 
suddenly the whole assets and liabili-
ties are transferred to another  com-
pany and tho  Government takes  it 
from that other company and pa> for 
all the Uab hties and the sundry cre-
ditors  This raises a very vital ques-
tion  To satisfy us on  these points, 
the Minister should either give us the 
fuil facts or keep this Bill pending and 
icfei- to a Select Committee of the 
House.

There is another th ng.  I  would 
agree lo this payment of the liabilities 
provided there is a clause added  to 
4(a), saying that:

“Provided that  the  undertaking 
has transferred to the Government, 
assets equal to liabilities taken  by 
the Government.”

The Government is not getting  any 
assets out of this, but the whole 1 abi-
lity is being transferred to the Gov-
ernment.  After all,  what are  the 
assets of a gas company?  This is a 
company which markets liquefied pet-
roleum gas and other gases and their 
assets are gas cylinders only. The eas 
cylinders do have a certain value, but 
if you see the income-tax returns  of 
this company, it will be clear that 
their value has been written off five-
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six years back and the company may 
not have been paying any income-tax 
for the last five-six years because the 
whole gas  cylinder value has  been 
written oil by the company. This  be-
comes very doubtful  why this  com-
pany is to be taken over. 1 can under-
stand the Minister's anxiety m acquir-
ing this company especially when we 
art> suffering from shoitage of lique-
fied petioleum gas; there i$ so much 
demand of  LPG  in  the Bompany 
market. And this is Q Bill to provide 
for the acquisition, in the public in-
terest, of the undertaking of the 
Kosangas Company and  thereby  to 
secure that ‘the ownership and control 
of  the  means  and  resources  for 
bottling, transporting, marketing and 
distribution of LPG are so distributed 
a<i  best to subserve the common 
good. Everybody would agree with 
the Minister to do this in the public 
inter t,  when  theie  is  a  great 
pressure for for the LPG. But is it 
worth taking this liaoliily?  With five 
crores, we can set up a new company 
manufacturing this  liquefied petrole-
um gas. It :s only a distribution agent 
with some gas cylinders; it does  not 
manufacture LPG. All these dobuts 
need lo be clarified.  In public inter-
est we pass so many  small Bills in 
the Parliament

t -jSt session, we passed a Bill on the 
Me.vha.it Navy.  Air. Chand Ram had 
brought it.  We thought that it  was 
nothing, and we passed it.  Then  we 
fuund that the whole Merchant Navy 
sea-nen and officers were on strike 
against that Bill, which we had casual-
ly passed in Parliament, without  re-
cording our opposit on.  So let me re-
cord my very strong opoosition to the 
Passage of such a Bill. Whether this 
Bill will be passed, in spite ol that, or 
not. depends on the  Government.  I 
also hope that the Minister will clari-
fy all these points, so that we are 
satisfied in our consc ence that we are 
doing the right thing in  supporting 
such a Bill.

MR. CHAIRMAN: Before the  Min-
ister replies, the Home Minister  will 
make a statement.
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